HLECTIONS TO COMMITTEES
(1) Esrraarsg
The Minister of Parliamentary

CommrrTEe

Affairs and Communications (Dr. Ram
Subbag Bingh): Sir, I beg to movai—

“That the Members of this
House do proceed to elect in the
nianner required by sub-rule (1)
«of Rule 311 of the Rules of Pro-
cedure and Conduct of Business
in Lok Babha, thirty Members
from among themselves to serve
as Members of the Committee on
Estimates for the term ending on
the 31st March, 1968.”

Mr. Speaker: The question is:

“That the Members of this
House do proceed to elect in the
manner required by sub-rule (1)
of Rule 311 of the Rules of Pro-
cedure and Conduct of Business
in Lok Sabha, thirty Members
from among themselves to scrve
as Members of the Committee on
Estimates for the term ending on
the 31st March, 1968."

The motion was adopted.

{1) Puenic Accounts COMMITTEE
Dr. Ram Subhag Singh: Sir, I beg

to move:—

“That the Members of this
ouse do proceed to elect in the
manner required by sub-rule (1)
©of Rule 308 of th~ Rules of Pro-
ceduto and Conduct of Business
in Lok Sabha, fifteen Members
from among themselves to sorve
as Members of the Committee on
Public Accounts for the term
ending on the 31st March, 1968."

Mr, Speaker; The question is:

“That the Members of this
House do proceed to elect in the
manner required by sub.rule (1)
<f Rule 309 of the Rules of Pro-
cedure and Conduct of Business
jn Lok Sabha, &fteen Members
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as Members of the Committee on

Public Accounts for the term

ending on the 3ist March, 1968."
" The motion was adopted,

Dr. Ram Subhag Singh: Sir, T beg

to move: —

“That this House recommends
to Rajva Sabha that thev do agree
to nom'nate seven members from
Rajya Sabha to asso iate with
the Committe: on Public Acco-
unts of the House for the term
ending on the 31st{ March, 1968,
and communicate to th's House
the nameg of the members so
nominated by Rijya Sabha.”

Mr. Speaker: The question is:

‘“That this House recommends
to Rajva Sabha thit they do agree
to nominate seven members from
Rajya Sabha to asso iate with
the Committ:e on Public Acco-
unts of the House for the term
ending on the 31sy March, 1968,
and comrmunicaie to thig House
the name; of the members =0
nominated by Rajya Sabha.”

The motion was adopted.

(in) CommnTIEE oN PusLic Urpee-

TAKINGS
Dr. Ram Subhag Singh: I move:

“That the members of this House
do proceed to electi in the manner
required by <ub-rule (1) of Rule
312B of the Rules of P ocedura
anj Cunduct of Business in Lok
Sabha, ten members frem  among
themsc ve; to se.ve as m 'mbers of
the Committee on Publi* Under-
takings for the t'rm ending on
the 31st March, 1968."

Mr, Speaker: Tha question is:

“That the members of this House
do proceed to elec* in the manner
reauired bv sub-rule (1) of Rule
312B of the Rules of Procedure
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and Conduct of Business in Lok
Babha ten members from among
themselves to serve as memberg of
the Committee on Public Under-
takings for the term ending nn
the 81st March, 1968

The motion was adopted.

Dr. Ram Subhag Singh: I move:—

“That this House recommends
to Rajya Sabha thag they do agree
0 nominate five " members from
Rajya Sabha to associate with
the Committee on Public Under-
takings of the House for the term
ending on the 31s¢ March, 1868,
and commugicate to thig House
the nameg of the members so
nominated by Rajya Sabha.”

Mr. Speaker: The question is:

“That this House recommends
to Rajya Sabha that they do agree
to nominate five members from
Rajva Sabha to associate with
the Committee on Public Under-
takingg of the House for the term
ending on the 31st March, 1968,
and communicate to thig House
the nameg of the members so
nominated by Rajya Sabha.”

The motion was ndopted

({lv) Courr oF Banaras Hinou Unmi-
VERSITY

The Minister of Education (Dr.
¥riguna Sem): I move:

“That in pursuance of sub=clause
{xviii) of clause (1) of Statute 10
of the Statutes of the Banaras
Hindu University, the memberg of
Lok Sabha do proceed to elect, in
spich manner as the Speaker may
direct, four membergy from among
fthemselves to serve as members
af the Court of the Banarag Hindu
Univerzity for a term of three
yerrs, subject to the other provi-
alons of the said Statutes.”

000

Mr, Bpeaker: The question is:

“That {n pursuance of sub-clause-
(xviil) of clause (1) of Statute 10
of the Statutes of the Banaras
Hindu University, the members of
Lok Sabha do proceed to elect, im
such manner as the Speaker may
direct, four memberg from among
themselves to serve as members
of the Court of the Banaras Hindu
University for a term of three
years, lugiect to the other provi-
siong of the said Statutes”

The motion was adopted

————

12,52 hrs.

DEMANDS FOR SUPPLEMENTARY
GRANTS (RAJASTHAN) 1066-67

The Deputy Prime Minister and the
Minister of Finance (Shri Morarj}
Desai): I beg to present a statement
showing Supplementary Demands for
Grants 1n respect of Stale of Rajas-
than for 1866-87.

Shri S. M. Banerjee (Kanpur):
Since Supplementary Demands for
Grants are being presented in respect
of the Rajasthan Government, I would
like to know, he iz not only the
Finance Minister but also the Deputy
Prime Minister, when the Rajasthan
matter is going to be settled. We are
being presented with the Supplemen-
tary Demands for Grants here for
Rajasthan

12,58 brs.
RAJASTHAN BUDGET, 1967-66

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Pesal): Sir, the House is well aware
of the circumstances in which the
President by a Proclamation issued on
the 13th March, 1087 under Article 358
of the Constitution assumed to himself



